HIGH COURT OF MANIPUR
AT IMPHAL

NOTIFICATION
Imphal, the 12 November, 2024

No. HCM/C-54/2013-RC(J)/ : Pursuant to order dated 06.08.2024 passed by

the Hon’ble Supreme Court of India in the matter of Miscellaneous Application No. 2034 of 2022
in MA 1849/2021 in SLP (Crl.) No. 5191/2021 titled “Satender Kumar Antil Vs. Central Bureau

of Investigation & Anr.”, and in compliance thereof, the Hon’ble Chief Justice is pleased to

constitute the Committee for “Ensuring the Implementation of the Decisions of the Apex Court”

comprising of the following:-

| 18 Hon’ble Mr. Justice A. Bimol Singh, Chairperson

Judge, High Court of Manipur.
2. Registrar General, Member

High Court of Manipur.
3. Registrar (Judicial), Member Secretary

High Court of Manipur.
4. Joint Registrar (Judicial), Member

High Court of Manipur.

By order etc.,
Sd/-
REGISTRAR GENERAL
HIGH COURT OF MANIPUR
Endt. No. HCM/C-54/2013-RC(0))/Z355.% - 4 1 Imphal, the 12" November, 2024
Copy to:
1. The Principal Secretary to Hon’ble The Chief Justice, High Court of Manipur.
2. TheP.S. to Hon’ble Mr. Justice A. Bimol Singh, Judge, High Court of Manipur.
3. TheP.S to Hon’ble Mr. Justice A. Guneshwar Sharma, Judge, High Court of Manipur.
4.  The P.S to Hon’ble Mrs. Justice Golmei Gaiphulshillu Kabui, Judge, High Court of Manipur.
5. The Registrar (Judl.), High Court of Manipur.
6.  The Joint Registrar (Judicial), High Court of Manipur.
7. The Member Secretary, Manipur State Legal Services Authority, Manipur for favour of kind information.
8. The D.G.P. Manipur for favour of kind information with a request forward a copy of this notification to the Head of
Police in the Districts of the State.

9. All District & Sessions Judges, Manipur for favour of kind information with a request to circulate this notification to all

Judicial Officers under your judgeship for favour of necessary action.

O~ The System Analyst, High Court of Manipur to upload the same in the official website.
11. Office file.
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